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9.

ANNEXURE NO-1
CHARGE

That, you-DGO No.1/ Sri. Mahesha B. Nidusoshi, Chief

Officer, Pattana Panchayath, Kanakagiri, Koppal District and 2)

you-DGONo-2/Sri.  Siddappa, Junior Engineer, Pattana

Panchayath, Kanakagiri, Koppal District, have committed the

following misconduct:-

In the estimate, an amount of Rs.15 lakhs has been
sanctioned for pipeline work from Lakshmidevi lake up to
throne of Swamy near water tank. In the estimate, in
respect of work item No.2 that is providing and installing
PVC pipes at site etc., 110 mm pipes at the rate of
Rs.332/- and 90 mm pipes at the rate of Rs.204/- has
been sanctioned. But in the M.B. for the second item of
work 140 mm pipes at the rate of Rs.481/- have been
used which is not in accordance with the estimate and
excess amount has been paid for the said pipes. The

difference in excess rate paid that is at the rate of



i)

Rs.149/- for 140 mm pipes for 2394 mtrs amounts to
Rs.3,49,524/-.

In the estimate, an amount of Rs.5 lakhs has been
sanctioned for drilling four borewells and fixing motors
near Lakshmidevi lake. In the estimate, in respect of
work item-1, sinking of borewell, the total quantity
mentioned is 106, but in the M.B. the total quantity
mentioned is 200+174. Therefore, the excess
amount paid is Rs.1,07,730/-
(Rs.150x137=55,650+124x420=52080).

Thereby you-DGO Nos.1 and 2 being a Government

Servants have failed to maintain absolute integrity and devotion

to the duty, the act which was unbecoming of a Government

Servants and thereby committed misconduct as enumerated

U/R 3(1)(i) to (iii) of Karnataka Civil Service (Conduct) Rules

1966.

5.

ANNEXURE NO-II

STATEMENT OF IMPUTATIONS OF MISCONDUCT

On the basis of a complaint filed by Sri. Rajesha S /o

Mangaleshappa Chinnur r/o Ward No.12, Vaddar Oni,



Kanakagiri Village, Gangavathi Taluk, Koppal District
(herein after referred to as ‘complainant’ for short), against
you-DGOs, an investigation was taken up U/sec. 9 of the
Karnataka Lokayukta Act 1984, by invoking powers vested
u/sec.7(2) of the said Act.

6. The brief facts of the complainant’s are that:

The complainant alleges that during 2015-2016 and
2016-2017 an amount of Rs.20 lakhs has been spent for
the work of constructing water tank in the land of Swamy
in order to provide water to the said tank from Lakshmidevi
Lake, but only Rs.4 to 5 lakhs has been spent for the work
and remaining amount has been misappropriated by you-

DGOs by creating bogus documents.

7. You-DGO No-1 has submitted comments stating that,
during 2005-2016 and 2016-17 SFC drinking water
scheme has been provided to Kanakagiri Town Panchayath
Deputy Commissioner has accorded sanction on
21/02/2016 in respect of two works under revised action

plan. Estimate has been prepared by the Junior Engineer



for the said works and the A.E.E, DUDC has countersigned
the estimate and D.C. has accorded administrative
sanction. The first work sanctioned is drilling of four
borewells and fixing motors for the said borewells near
Lakshmidevi lake at an estimated cost of Rs.5 lakhs. This
work has been entrusted to Contractor Srikanth who had
quoted the lowest price and the contractor has executed
the work and the work has been inspected by 3 party.
The second work sanctioned is pipeline work from
Lakshmidevi lake up to throne of Swamy (Gadduge) near
water tank. Said work was entrusted to Contractor
Srikanth as the rate quoted by him was lowest and he has
executed the work and the work has been is inspected by

3rd party and work is executed satisfactory.

8. Comments submitted by You-DGO No-2 are same as

that of DGO No-1.

9. The estimates and M.B. produced by you-DGOs show
that:



i) In the estimate, an amount of Rs.15 lakhs has
been sanctioned for pipeline work from Lakshmidevi
lake up to throne of Swamy near water tank. In the
estimate, in respect of work item No.2 that is
providing and installing PVC pipes at site etc., 110
mm pipes at the rate of Rs.332/- and 90 mm pipes
at the rate of Rs.204/- has been sanctioned. But in
the M.B. for the second item of work 140 mm pipes
at the rate of Rs.481/- have been used which is not
in accordance with the estimate and excess amount
has been paid for the said pipes. The difference in
excess rate paid that is at the rate of Rs.149/- for
140mm pipes for 2394 mtrs amounts to

Rs.3,49,524/-.

11} In the estimate, an amount of Rs.5 lakhs has
been sanctioned for drilling four borewells and fixing
motors near Lakshmidevi Lake. In the estimate, in
respect of work item-1, sinking of borewell, the total
quantity mentioned is 106, but in the M.B., the total
quantity mentioned is 200+174. Therefore, the



eXCcess amount paid is Rs.1,07,730/-

(Rs.150x137=55,650+124x420= 52080).

iii) In view of the excess payment made as stated above
the comments submitted by you-DGOs are not
acceptable to drop the proceedings against you-

DGOs.

10. Since said facts and material on record prima - facie
show that you-DGOs have committed misconduct as per
Rule 3(1) of KCS (Conduct) Rules, 1966, now acting u/s
12(3) of the Karnataka Lokayukta Act, recommendation is
made to the Competent Authority to initiate disciplinary
proceedings against you-DGOs and to entrust the inquiry
to this Authority under Rule 14-A of the Karnataka Civil
Services (Classification, Control and Appeal) Rules, 1957.
In turn Competent Authority initiated disciplinary
proceedings against you-DGOs and entrusted the Enquiry
to this institution vide Reference No-1 and Hon’ble

Upalokayukta nominated this enquiry Authority, to



conduct enquiry and report vide reference No.2. Hence,

this charge.
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ANNEXURES

Witness examined on behalf of the Disciplinary
Authority

PW-1: Sri. Rajesh Chinnur (Original)

Witness examined on behalf of the

Defence
NIL
Documents marked on behalf of the Disciplinary
Authority

Ex. P-1: Form No-I (Original)

Ex. P-1(a): Signature of the complainant.
Ex. P-1(b): Signature of the complainant.

Ex. P-2: Form No-II (Original)

Ex. P-2(a): Signature of the complainant.
Ex.P-3 : Complaint (Original)

Dated this the 24" day of August 2021

Y\ \g &W
(Jagade ara M)
(I/c) Additional Registrar Enquiries-13
Karnataka Lokayukta
Bangalore.
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